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(Authorised English Translation)
Bill No. 17 of 2015

THE RAJASTHAN PREVENTION OF DEFACEMENT OF
PROPERTY (AMENDMENT) BILL, 2015
(To be Introduced in the Rajasthan Legislative Assembly)

Y|

Bill
to amend the Rajasthan Prevention of Defacement of Property
Act, 2006.

Be it enacted by the Rajasthan State Legislature in the
Sixty-sixth Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the Rajasthan Prevention of Defacement of Property
(Amendment) Act, 2015.

(2) It shall come into force on and from the date of its
publication in the Official Gazette.

2. Amendment of section 3, Rajasthan Act No 13 of
2006.- In sub-section (1) of section 3 of the Rajasthan Prevention
of Defacement of Property Act, 2006 (Act No 13 of 2006), for the
existing expression "one month or with fine which shall not be less
than one hundred rupees but which may extend to one thousand
rupees or with both, and in case of each subsequent offence, with
imprisonment for a term which may extend to one month or with
fine which shall not be less than two hundred rupees but which
may extend to two thousand rupees or with both.", the expression
"one year or with fine which shall not be less than five thousand
rupees but which may extend to ten thousand rupees or with both,
and in case of each subsequent offence, with imprisonment for a
term which may extend to two years or with fine which shall not
be less than ten thousand rupees but which may extend to twenty
thousand rupees or with both." shall be substituted.



S}
STATMENT OF OBJECTS AND REASONS

It has been found that houses, walls, fences and other
structures situated in the municipal area are usually defaced by
various persons. Such defacement spoils the public view and the
beauty of the properties and causes the bed image of the city or
town in the minds of citizens as well visitors. It is, therefore, felt
necessary to put a check on such activities and preserve the
originality and beauty of all places including the places of
historical, tourism and heritage importance. For this purpose the
Rajasthan Prevention of Defacement of Property Act, 2006 was
enacted. But, now it is felt, that the penalty prescribed under the
Act is too meagre and insufficient to check such activities in spite
of close vigil and enforcement. Therefore, the State Government
has proposed to enhance the penalty prescribed in sub-section (1)
of section 3 of the Act and amend the said sub-section accordingly.

The Bill seeks to achieve the aforesaid objectives.

Hence the Bill.

Tearer g darad,

Minister Incharge.
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EXTRACTS TAKEN FROM THE RAJASTHAN
PREVENTION OF DEFACEMENT OF PROPERTY
ACT, 2006
(Act No. 13 of 2006)

XX XX XX XX XX

3. Penalty for defacement of property.- (1) Whoever
defaces any property in public view by defacing or spitting or
urinating or pasting pamphlets, posters etc. or writing or marking
with ink, chalk, paint or any other material or method except for
the purpose of indicating the name and address of the owner or
occupier of such property, shall be punishable, in case of first
offence, with imprisonment for a term which may extend to one
month or with fine which shall not be less than one hundred rupees
but which may extend to one thousand rupees or with both, and in
case of each subsequent offence, with imprisonment for a term
which may extend to one month or with fine which shall not be
less than two hundred rupees but which may extend to two
thousand rupees or with both.

(2) Where any offence committed under sub-section (1) is
for the benefit of some other person or a company or other body
corporate or an association of persons (whether incorporated or
not) then, such other person and every President, Chairman,
Director, Partner, Manager, Secretary, Agent or any other officer
or person concerned with the management thereof, as the case may
be, shall, unless he proves that the offence was committed without
his knowledge or consent, be deemed to be guilty of such offence.

XX XX XX XX XX
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Special Secretary.
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